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SHltI K.R. NAR.AYANAN: As fat 
•• tbe officers are concerned, I thiett, tber. 
ia a normal reorganisation aod. changes 
goinlon. As in every Department. there 
is a mix of the old and the ne\\' dopendinl 
upon the experience tbey have and the 
new expertise we require. Tbere is DO 
rigid rule. But we believe in reorganisa. 
tion and changing personnel from time to 
time. 

The other question raised by tb-e bon. 
Member ia about using non-cot1ventional 
sources of energy. I t is goiog on. Solar 
energy is being thought of. But it bas not 
been achieved on a significan t scale. 

One more point is raised by the hOD. 
Member. 

PROF. MADHU DANDAVATE; That 
is congratulations. 

SHRI K.R. NARAYANAN Thank 
you. 

SHRI KAMAL NATH: The Depart-
ment of Electronics and the Electronics 
Commission were set up when the develop-
ment of electronics was just taking place. 
It bas so happened over a period of time 
that electron ies bas come to everything 
whether it is heater or whether it is juicer. 

So. would the Government now exa-
mine what role or the Electronics Com-
mission and the Departmetlt of Electro-
nics should play 20 year or 10 years after 
formation. Now, every Department of the 
Government bas to make a reference and 
a crols·reference to this Ape-x Body, the 
Department of Electronica or the EJectro-
nics Commission. Th-ey could have their 
OWD electronics expertise in their Depart-
ment which should be able to asseSs what 
they need in that direction rather than 
making cross-references all the time to the 
I:.tectronicl Commission or the EJectronics 
Department who would certify. "This is 
on ; tbis is oW." 

'Will tbis be reviewed in the ligbt of 
II 

electronics beiDI IOmethiDS of day to liay 
use or hour to hour vae almost ? 

SHRI K.R. NARAYANAN: Electro-
nics are a very biah.l .. el tethDOloaY. I do 
~ot think it wouJd be lIONibJe fot \18 to· 

try to establish in every Ministry. aD 
Electrotlics Divjsion or tht expertise to 
deal with tbis. I think. we would be 
fritterio8 aWay our resources and "e will 
not receive sianificant results if we do that. 
It is necessary to have a very know) e.-
able expert body to look into everythiol 
and react with every Department. Thero 
are Committees and Bodies wbich have 
been set up to understand the require-
ments of these Departments. 

I agree with the hone Member tbat 
electronics has entered almost every field 
of life. But we cannot have electronics 
expertise for developing these things in 
every field of life, or Department. There-
fore, having a Central mechanism of 
Electronics Department al well as the 
Electronics Commission, reactina with the 
Ministries like tbe Tele-Communication 
Ministry and research laboratories and 
research institutions in an essential require-
ment for success in this field. 

Noa .. ,ailability of SC{ST Candidates 
for R ecraitmeot 

+ 
·37S. SHRI RAM SWAROOP RAM: 

SHRI A. CHARLES : 

WilJ the PRIME MINISTER be 
pleased to state: 

(a) whether in its latest report, the 
UPSC bas observed that it could not reco .. 
mmend any person belonging to Scheduled 
Castes and Scheduled Tribes for appoint-
ment in case of a number of posts to be 
filled by interview as no application has 
been teceived from candidates belonainl 
to the respective category durinl 1985.86 ; 

(b) if so, the details thereof ; 

(c) whether such a situation arose In 
the last three years also; and 

(d) the remedial measures proposed In 
tbis regard ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTBR OP 'STATE IN mB MINIS-
TRY OF HOMB APPAIRS (SHill P. 
CHIDAMBARAM): (a) to (d). A atat .. 
melU il liveD below. 



I! 0,., • ....,. 
Stat ...... 

(8) Ad (b). Out of 3022 posts, for 
wbich recruitmont by iDterview was made 
by UPSC dudnl 1985-86. 521 posts Were 
resorved for Scbeduled Castes aod kbe-
duJed Tribes. Of tbese. only" for 69 posts 
no applications were received from candi-
dates belooliDa to these categories. The 
fields in which suitable candidates could 
not be found mainly related to higher 

tlpecialisatioD in Engineering, Medicine and 
Science and Technology. 

(c) Yes Sir. The corresponding figure 
wal 123 for 1982-83, 106 for 1983·84 and 
98 for 1984-8S which shows a dc<:reasing 
trend. 

(d) The UPSC has been taking the 
fo])owinl steps to recruit as many candi-
dates belonging to Scheduled Castes and 
Scheduled Tribes as possible against posts 
reserved for them : 

Publishing Advertisements in 171 
newspapers of various languages 
all over the country. 

Sending copies of advertisements 
to Indian Embassies/Missions 
abroad for circulation. 

Contacting various authorities and 
institutions in the field including 
the office of the Commissioner for 
Scheduled Castes and Scheduled 
Tribes, for sponsoring names of 
suitable SC/ST candidates. 

Bvery Recruitment Rules contains a 
provision that the experience prescribed in 
the rules relaxable at the discretion of the 
UPSC for the SC/ST candidates for the 
posts reserved for them. In addition the 
standard of selection may be relaxed, 
wbercnec:enauy I by the UPSC for SC/ST 
candidat •• 

(TraM/allon) 

SHRI RAMSWAROOP RAM: Mr. 
Speaker. Sir, application. were invited from 
candidates belon,in. to Scbed-ulcd Caates 
and khcduJed Tribes for 69 posts reserved 
for these catqorie.. I would Jike to know 
Irom tbe boo. Minister as to how many 
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potU "er.e there for leheda-locI Cut .. and 
khodul.d Tdbes fttPectivel, out of these 
69 poats? How many of thole poatl were 
teaanical and bow many were nou-tecblll· 
cal 'I In bis reply, tho bOn. Minl.tor haa 
stated that the report of the Commis.lon 
for 1985·86 has not yet be,D received. 110 . 
1982 .. 83, the applications for 123 posta were 
not received rrom these catelorles and I 
agree that in .983·84 also tbore i. a de-
creasing trend. But I must say that fuJI 
publicity should be given in this respect 
through newspapers. There are local 
newspapers in which these advertisements 
do not appear and, as a result, there are 
many poople even today who do not know 
about it. I agree that application. wore 
not received for technical posts, but I would 
like to know from the hon. Mitlister whe-
ther the same was true of non-technical 
posts as We)) ? 

[English) 

SRRI P. CHIDAMBARA M: Sir t in 
1985-86, the Commission recruited 
against 3022 posts. Out of these posts, 
326 Were reserved for ScbeduJed Castes; 
167 for Scheduled Tribes and 28 for both 
Scheduled Castes and Scheduled Tribes. 
making a total of 521 posts. As against 
the 52} posts for whicb recruitmont was 
done, 110 applicaHons were received in 
respect of 69 posts. In my statement, I 
have said that tbe correspondina fiaure for 
1982-83 was 123; fer 1983-84. it was 106; 
for 1984-85, it Was 98 and for 1985-86 it 
is 69, Which shows that the efforts takeD 
by the OoverQm~nt and the UPSC to 
publicise these posts, and the special atop 
taken, are bearing fruit. But I would like 
to say that we will continue to redouble 
our effort to see that this number 69 is 
reduced to zero. 

( Tran$/ation] 

SHRI RAM SWAROOP RAM: Mr. 
Speaker, Sir. our Prime ~tinjster i8 very 
much concernod about Harjjaos, Adivasis 
and other weaker sections and be has a 
ser.ious commitment for tbem. With this 
end in view, I would Uke to know from 
tbe hon. Minister wh ether Government 
bas prepar~d outline of any J'roaramme 
aimod at increasing the interest of tbc5e 
weaker sections in the field of soience and 



Orll' .,..", 

technolosy and spreediDI Ipecla] type or 
education amon. tbelD .. 80 tbat tllia bectlo. 
is reduced, thoy are properly aroomed to 
let representation in every ti014 and the 
Prime Minister'. worri •• are allo ever ., 

[Engillh} 

SHRI P. CHIDAMBARAM: I 8arce 
with the sentiments expressed by the bon. 
Member. 

(/nterruptiOll') 

SHRI A. CHARLES: Sir, I am happy 
to go through the answer and I am happy 
that sufficient care bas been taken to lee 
that as rar as possible, the posts earmarked 
for recrui tment of Scheduled Castes and 
Scheduled Tribes are being filled up and 
steps are being taken also. I would just 
like to point out tb"l t wherever experience 
is fixed ~ the UPSC bas laid down rules 
even to relax experience a nd qualification 
also. But along with that, I would like to 
make one more suggestion. From the 
answer, we sec that it has been mentioned: 
"the fields in which suitable candidates 
could not be found mainly related to 
higher specialisation in Engineering and 
Medicine .. " As you all too",,:, these are 
specialities and super-specialities. So, the 
ordinary candidates from Scheduled Caste 
and Scheduled Tribe community may be 
available with the basic qualification-for 
example, in the case of Medicine, a Post-
Graduate Degree in Medicine. and in tbe 
case of Engineering, a Post-Graduate De-
gree in Engineering. But the difficulty is to 
get candidates with further super .. speciali-
ties. In that case, may I know whether the 
Government will give necessary instructions 
to the UPSC .to select candidates with 
their basic qualifieat ion and 10 send them 
for super-specialisation within the period 
of proba tion. That will be one more 
encouragement to these oppressed 
c)asses. 

SHR) P. CHIDAMBARAM : Recruit-
ment of Group fA' and Group ·B" calc. 
gories is entirely within tbe purview of 
the UPSC. The UPSC has the authority 
to relax the qualifications in suitable 
cases. Therefore, I don't think it would 
be proper for the Government to isaue a 
direction tbat \bey should relax tbe Post-
Graduate qualification or .• 

l' 
SHRI A, CHARLES: May I correct? 

It may be in the nature of advi~. 

SHR[ P. CHIDAMBARAM: I, sball 
convey the views of bon. Members to tbe 
upse. It i. really tbe UPSC which baa 
the autho\-ity and discretion to relax 
qualifications in suitable cases. 

(Translatlon1 

SHRI ARVIND NETAM : Mr. Speaker, 
Sir, it is a fact that very few cancHdates 
belonaina to Harijans and Adivasi are 
available in the fields of engineering, 
medicine and science. The hone Minister 
bas stated that there are three media 
through which advertisements are released 
and publicity is made. The first is news .. 
pap ers. The second is publicity through 
the Indian embassies abroad. Thirdly. the 
Commissioner of Scheduled Castes and 
Scheduled Tribes is asked to sponsor 
candidates. Sir, We recently visited North 
East where we found that bec;ides these 
specialised fields, candidates belonging to 
Scheduled Tribes are not available even 
for general categories of posts. C..lndidates 
are not avail..lblc even for class III and 
class IV posts. I feel that due publicity is 
not given for this purpose. A very short 
time is given for it Will the hon Minister 
consider giving more time for this and 
evolving some other agency so as to give 
more and more publicity in Adivasi areas 1 
Will he consider associating M.Ps. with 
it so that they too could make efforts at 
their own level 1 

[Engli.Jh] 

SHRI P. CHIDAMBARAM : The 
UPSC bas been taking a number of steps 
to see that information reaches the far 
corners of the country. I have, in my 
statement. referred to publishing adverti-
sements in 171 newspapers, sending copies 
of advertisements to Embassies and 
Missions abroad and contacting various 
authorities and institutions in the ijeld, 
including the office of the Commissioner 
for Scheduled Castes and Scheduled 
Tribes. In recent years the UPSC has 
adopted another mel hod, namely, for 
each discipline and tach level, we prel'are 
a list knewn as the 'Personal Contact Li8t~ 
and write to people on the Penonal 
CODta«;t List to sponsor or encoura,e 
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applicants to apply. For example, in a 
post where chemistry qualification Was 
required. the UPSC prepared a Jist of 
professors of chemistry in different 
universities as well as scientists in different 
laboratories and wrote to them asking 
tbem to sponsor candidates. I think, with 
this and more steps to be taken, we will 
be able to bring down tbe trend further. 
The trend is a declining trend and we hope 
to be able to wipe out the arrears in the 
next few years. 

PROF. N. G. RANGA : In Pandit 
lawaharla] Nehru's regime, Government 
promised to provide special training for 
these people, to such of them as expressed 
their readiness to apply and compete for 
these positions. I wouJd like to know 
whether the Government is pursuing that 
policy and If so. whether they have made 
any progress in that direction. 

SHRI P. CHIDAMBARAM : There 
are pre-examination training centres and 
coaching centres run by the Ministry of 
Welfare for people taking the Civil 
Services Examination I am not aware, 
I am not sure, whether there are similar 
centres for other examinations. I will find 
out and inform the hOD. Member. 

Maharashtra·Karnataka border dispute 

*376. DR. DATTA SAMANT : Will 
tbe Minister of HOME AFFAIRS be 
pleased to state : 

(a) the progress achieved so far in 
resolving the border dispute between 
Maharashtra and Karnataka by holding 
meetings between the Chief Ministers of 
both the Sta tes ; 

(b) bow many meetings have been 
held so far ; and 

(c) whether Government are consi-
dering to hold an opinion polJ to resolve 
the issue? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI CHINTAMANI PANIGRAHI): 
(a) to (c). The Government of India have 
always been of the view that this dispute 
can be resolved only with the willing co-
operation of the State Governments 

concerned. The CentraJ Government 
remain in touch with both the Stato 
Governments in connection with their 
bilateral discussions. Central assistance 
as required in arriving at a mutually 
acceptable solution to the problem will be 
rendered. 

DR. DATTA SAMANT : I have been 
hearing this answer in this House for tho 
last so many years. Th e prob1em is this. 
814 Marathi-speaking villages and towns 
are put up in Karnataka and 2S0 Kannada. 
speaking villages and towns arc put up in 
Maharashtra. We are asking only for 
balanced adjustment; we are not askins 
for anything elsc. Injustice has been done 
to Mabarashtra. The Mabajan Commia .. 
sion's recommendations have Dot been 
accepted by this House so far t and tbat 
has been reiterated by all the Prime 
Ministers before In the last three years 
whenever tbis point is discussed, it is said 
that it is left to be discussed between the 
two Chlef Ministers. The Maharashtra 
Chief Minister has taken pains to talk 
three or four times. Now tbe Chief 
Minister of Karna taka has flatly refused 
and has issued a statement that nothing 
will come out by having the mutual 
meetings; he is not prepared to discuss 
the problem with the Chief Minister of 
Mdharashtra. Even the han. Home Minis-
ter tried to see the Chj cf Minister on tbis 
issue. As per my knowledge, he has 
refused to see regarding this issue. There-
fore, wbat happens to the sentiments of 
the people living in the border areas of 
Bclgaum and Dharwar? For how long is 
the Government going to wait? What I 
suggest is: put some time limit for your 
so-called holy thinking that something 
will come out. Arc you going to put some 
time 1imit regarding the discussion 
between the two Chief Ministers? If not, 
are you Boing to appoin t some judie of 
the Supreme Court to study the Mahajan 
Committee Report and give fresh recom-
mendations in considering the village as a 
unit, contiguity of the border aDd the 
opinion poll? Are you going to consider 
something of that type ? 

MR. SPEAKER: Is it a holy question 
or unholy question? 

SHRI CHINTAMANI PANIGRAHI : 
As you already know, Mr. Datta Sitnant 




